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ORDER

IA No. 114(MP)2021

This application is filed by the Liquidator seeking direction against Madhya Pradesh
Madhya Khetra Vidyut Vitaran Company Ltd. & Anr. Learned counsel for the
Liquidator states that there is a typographical error in prayer (a), which needs to be
corrected. Five days’ time is granted to correct the error and file appropriate affidavit
with respect to the same. |

In the meantime, Issue notice to the Madhya Pradesh Madhya Khetra Vidyut Vitaran
Company Ltd. & Anr. Learned counsel further seeks that the Respondent be
restrained from taking any coercive action against the Corporate Debtor now being
represented by the Liquidator.

Learned Counsel for the auction purchaser of the said Herda plant of the Corporate
Debtor requests that his rights may not be prejudiced by the Respondent herein.

Learned counsel for the Liquidator further states that the present Respondent has
not filed its claim before the RP but after the e-auction notice was published, lately
claim is filed.




The Respondent is directed not to take any coercive steps or to create any hurdles in
the process continued by the Liquidator till the next date of hearing.

List the matter for hearing on 30.07.2021.
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